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WRITl'EN ANSWERS TO QUES-
TIONS 

EstabliBbmeDt of Lubricatiq PlaDt 
In IDdIa 

"73. {Shri 0amaD All KbaIl: 
SardaI' Iqbal 8IDi'h: 

Will the Minister of Steel, Milles 
and Fuel be pleased to state: 

(a) whether the Stanvac hall sub-
mitted a scheme to Government for 
thl' st"tting up of a Lubricating Plant 
in India; 

(b) the capacity (If the plant; and 

((.) whether Government have taken 
a d('('ision in this regard? 

The MiDJster of Steel, M", aacI 
Fuel (Sardar SwaraD SIqb) : (8) 
YE'S, SiT. 

(b) 100,000 tons per annum of HVI 
automative oils and intermediate In-
dustrial oils; and 

(c) Not yet Sir. 

ProdactiOD of PI.,.. at Bourbla 

r Shrt Morarb: 
-•. ~ Shri Raj_war Patel: 

L Shl'i AeIiar: 

Will the Minister of Steel, ....... 
aDd PaeI be pleued to state: 

(a> the preaent rate of production 
of pipes in the Rourke. Pipeline 
Plant; and 

(b) the foreitn u:cbange .ved by 
tht' inc:reued production? 

TIle ......... of SteeI,...... &ad 
PMI (Iudar 8..,.. SIqb): (8) The 
pipe plant produced about 150 toN 
each in December 1880 and January 
1981. 

(b) The pipe plant has an order to 
supply 2'1000 tIOna of pipes to Burmah 
Oil Company (Pipe LineI) in 11111. 

This .. order alone will save about 
Rs. 3 crores in foreign exchante. 

Police HoasID, 

••. Shrtmatl. IIa Palchoudharl: 
Will the Minister of Home Allain be 
pleased to state: 

(a) whether it is a tact that the 
Inspector General of Police, Delhi baa 
recently issued orders that Pollee 
Officials from the rank of 8 Constable 
upto that of a Sub-Inspector who have 
been in occupation of Government 
Quarters tor the lest 5 years have 
to vacate them; 

(b) it so, the number of Pollet 
Officials who will be afre.cted by the 
onier; 

( c ) the reasons for issuing such aD 
order; and 

(d) what arrangements have beer! 
made for providing alternative aCCOlll-
modationto those who will have 
to vacate their present quarters? 

TIle MiDlBter 01 State ID the MIa.-
istry 01 Home Allain (Shrt Datu): 
(a) and (c). In view of the ahon.c-
of Goverrunent ucommodaUon for 
Police personnel, .the Inspector-
General of PoLice, Delhi, issued ordel'l 
in November, 1960, that all Police per-
1tOnne-1 of the rank of Foot-Conatable 
to Sub-Inspector, who had been in 
continuous occupation of such ac-
commodation for a period of ftve or 
more years, should vacate it b;y the 
1st of May, 1961, 50 that It could be 
allotted to othen on the waltina' Hal 
The order was pused to ratJonallM 
the allotment procedure and to live 
an eqlal opportunity to Pollee ofIIeelW 
otthese rana to avail of Govem-
ment accommodation by tum. 

(b) 306. 

(d) ~ omciala who vacate their 
present accommodation in oonMqU-
ence of the In.pector-General of 
Police's order will be paid boule rent 
a110wance in lieu of free residential 
accommodation . 




